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against the complainant; but if either 
of the parties had any claim of right, 
he would be at liberty to institute a re-
gular suit to estnblish the same, any-
thing in the decision of the Commis-
sioner notwithstanding. 

the levy of Port-dues and fees in the 
Port of Kurrachtie" to the President in 
Council, in order that it may be sub-
mitted to the Rig-ht Honorabfo the 
Governor-General for his assent. 

Agreed to. 
These were the leading provisions of 

the Bill, and he now begged to move 
its first reading. 

STATE OFFENCES. 
Mn. ELIOTT said he h11d received a 

communication from the Madras Go-
vernment forwarding a letter from the 
Advocate General of that Presidency 
referring to a trilll held in the Supreme 
Court there under Act XI of 1857 (for 
the prevention, triul, and punishment 
of otr~nces 1tgai11,t the State), and in 
which the lt'runed gentleman called at-
tention to what he considered were de-
fects in the Act. It did not appear to 
him (Mr, li':Iiott) thnt the defects nllude~ 
to, if they were such at all, required to 
be corrected ; and he should, therefore, 
only move to lay the communication on 
the table. 

'l'he Bill was read a first time. 

KURNOOL. 

MB. ELIOT'r moved the second 
reading of the Bill "for bringing the 
District of Kurnool under the Laws of 
the Presidency of Fort St. George." 

The Motion was oarried, and the Bill 
read a second time. 

PORT-DUES (KURRACHEE). 

MB. LEGEYT moved that the Bill 
"for thl'l levy of Port-dues and fees in 
the Port of Kunachee" be now read a 
third time and passed. 

The Motion was carried, and the Bill 
read a thil'd time. 

PORT·DUES (FORT ST. GEORGE), 

MR. ELIOTT moved that the Coun-
oil resolve itself into a Committee on 
the Bill " for the levy of Port-dues and 
fees at Ports within the Presidency of 
Fo1·t St. George" ; and that the Com· 
mittee be instructed to oonsider it in 
the amended form in which the Select 
Committee had recommen<lad it to be 
passed. 

Agreed to. 
The Bill passed through Committee 

without amendment. 
The Council having resumecl its sit-

ting, the Bill wn.s reported. 

KUBNOOL. 

Mn, ELIOTT moved that the Bill 
" for bringing th11 Di1trict of Kurnool 
under the Laws of the Presidency of 
Fort St. George" be referred to a Sel~ct 
Committee consisting of Mr. Curri11, 
Mr. Harington, and the Mover. 

.Agreed to. 

PORT-DUBS {KURRA.CHEE). 

The Council adjourned. 

Saturday, February 20, 1858. 

Plll!:Bl!:l'IT: 

The Honorable J, A. Dorin, P"ice-Pr-1id6..t, 
in the Chair. 

Hon. the ChiefJu1tice., P. W. LeGeyt, E1q., 
Hon'ble Majo1· General E. CutTie, E•q,, 

J. Low, I Hon.SirA..W.Buller, 
Hon'bl~ B. Pcocock, 011<1 
D. Eliott, Esq., H,B,Harington,E1q. 

CONFISOATION OF VILLAGES, .to. 

MR. PEACOCK presen~<l. the Re-
port of the Select Committee on the 
Bill " to authorize the confiscntion of, 
or th~ illlposition ol" fines on Villa~11~ 
and other pluc11s for oft'~noes comwitt"d 
by the luhabitants." 

CORPORAL PUNISHMENT. 

Ma. PEACOCK nlso presente<l the 
Report of the Select Committee on the 
Bill "to authorize the infliction of Cor-
poral Punishment in c"rtain cases." 

BOMBAY WATER-WORKS. 

M:a. LxGEYT moved that General I Ma. LEGEYT presented the Report 
Low be requested to take the Bill "for of the &lect Committee on tlie liill "to 
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give eft'ect to ail agreement between the 
Government of Bombay and Her Ma-
jesty's Juatices of the Peace for the 
'l'own and Island of Bombay aud Coln-
ba in relation to certain Water-workR 
in the Islands of Salaette and Bombay." 

MUNICIPAL ASSESSMENT (130M:BA.Y). 

MB. LEGEYT also presented tho Re-
port of the Stlfoii6 · Committee on the 
Bill "for appointing Municip11l Co111-
mi1sionera and for raising a F11nd for 
Manicipal purp6ses in the Town of 
Bombay." 

PORT-DUES (GULF OF OilIBAY). 

MB. LEGEYT also pr1mmted the 
Report of the Stlleot Committee on the 
Bill "for the levy or Port-uueH in cer-
tain Ports within the limits of the Gulf 
of Cambay.". -

PORT·DUEB (FORT BT. GEORGE). 

M:a. ELIOTT moveu tbat the Bill 
" for the levy of Port-due1 and fees at 
Port1 within the Presidencf of Fort St. 
George" bll !low read a third time and 
passed. 

Tb11 Motion was carried, &nd the Bill 
read a third time. 

MB. ELIOTT moved that the above 
Bill be sent to the President in Coun-
cil i11 order that it may be submitted to 
the Right Honorable the Governor-
General for his assent. 
· Agreed to. 

:NOTICE OF MOTION. 

Mn. LEGEYT guVe notice that he 
wuul<l, on Sa.turuay the 27th iDstant, 
move the fi.r~t reading uf a Bill to rti-
pe~ Regulation VI. 1881 of the Bom-
bay Code and Act I of' 1886. 

LUNA.CY (SUPREME COURTS). 

MB. CURRIE moved that a commu-
nication received by him, from the Go-
vernment of Bengal be laid upon the ta-
ble and referred to the Select Committett 
on the Bill " to regulate proceedings in 
Lunao1 in Her Jbjest.y'1 Court. of 
Judicature." 

Agreed to. 
The Council adjourned. 

S11turday, 1!'elm1ary 27, 1858. 

PRl!:BJINT: 

The Honol'&ble J. A.. Dorin, Y'to11-Pruidd1J1, 
in the Chair. 

Hon. the Chief Ju•tic~, 
Hon. MaJOr General 

J. LOw, 
Hon. J, .l'. G'°"nt, 

. Hon. B. Peaooot, 

D. Eliott, Esq., 
P. 'W. LeG~yt, Esq., 
E. Currie, Esq., · 

and . 
!LB Harington,Eeq . 

PA.l'ENTS FOR INVENTIONS. 

THB CLERK re'poried that he had re-
ceived from the Under-Secretary to thtt 
Government of Jndia in the Home De-
p11rtment, a copy of a Despatch from the 
Honorable the Court of Directors with 

"'respect to the Patents Act, in which the 
Court desire that no time be lost in lay. 
ing before the Council the Dl'aft of an 
Act for the protection of Inventions, 
and that, when thtl aame is approved of 
by the Council, it be forwarded to the 
Court, in order that the necessary steps 
may be taken for obtaining thereto the 
1anction of the Crown. 

BOMBAY LIGHT-DUES. 

MB. LEGEYT moved the first read-
ing ofa Bill " to repeal the Laws relating 
to the levy of Light-Dues at Port.. 
within the limits Of the Gulf of Cnm-
bay." 'l'heae were ·1mactmtlnt~ for the 
levy of Light-house dues bywhich Light-
housl!ll were maintained in and nenr 
the Gulf of Cu.mbay. .Provision for the 
future levy of these dues hari been 
made in tbtl Bill now before the Council' 
for th11 levy of Port-dues in the Gulf of 
Cambay; and if that .Dill pused, of which 
there was every pl'obability, the enact-
ments he now wished to rep~al, woulcl 
be useless. The Honorable Member cou-
cludc.d by reading the Preamhlo to the 
Bill and the enacting Clause. 

The Bill was read a first time. 

MA.RINE POLICE (MADRAS). 

MB ELIOTT moved the fit:1t read-
ing of a Bill " for the maintenance of a. 
Police Force for the Port of Madr11o1." 
The Bill, he said, wu intended to pro-
vidtl for the maintenance or an additional 

· Police Force at Jrladru for the purpose 
of protecting goodl in transit between 
the shont and the 1hipping. .For man1 




